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- It is submitted by the 1d. ce;;uns&l for
theaiaetit-:ianr‘sr' that theough the respondents have cmmgli;?é. with
the order passed by this Court while giving due seniﬁafity and
granting teMporary sst‘»atu.‘z; te the xm petitiener, namely, Ram
Narayasn Pathak, whe wésblapplicant ne. 21 in OA No. 601, vide N
ﬂknﬁemr_e._?/l his namé)ap;;‘:ears_in sl.nc.2l in the sald senierity
list, hwtv till date he‘has neither been assigned werk nor has\
been pald salary which is causing m@nfmtary loss tﬁw the aprlicant

as well as méntal harassyned’, s

2. ' In the shew cause the rzspendents hafe taken
the sﬁand that the spplicent’s name in the said list has been
added inasdvertently and his sérvices were not terminated by
virtue of iszuing the impugned noticesm dt. 30.06.1998 which

was directed te bhe quéshaé by this Cgpurt inthe aferesaid OA

ane, therefare, the respendent-centemner has praysd fer dis-
charging the netices issued by this Court in the present centempt
petitien. |

3. Ther espenédents havc alse taken the plea that

_A;present petitiener has net werked in the depeartment since

May, 1997, This plea has been taken by way of f£iling
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supplementary shew CaﬁSé‘dt. 27 12,2004,
4. In reply te this, it is centended by the 1d.
counsel fer the :p@téﬁiﬂmﬁr that the s aid stand beingitaken [ 3%
the centemnér is centrary te the written statementg filed in the
OA and, therefere, should be ignored by this Ceurt.
S, wavhav& heard the 1ld. ceunsel fer thepsrties and
carefully gene threugh the recerd. After geirg threugh the cent.
ents of the M.A. No. 145 of 1968m, wherein the said netice dt,
30.06.1998 was challqnggilhy the applicants e¢f the saié OA, it is
feund that ne such n@tice2§ég§xissued te the Qpplieant haé been
placeé en recerd, thcref;;é, the averment made by the C@ntemnér
with this regaréf ie Feuné te be cerrect eﬁat'no such netice was
ismed te the present netitiener. LEven the ld. ceunsel for the
petitiener has failed te shew G#dS any Cepy of the netice being.
issi ed te him en 30.06.1998, |
6. Taking inte censideratien that ne cerrigendum
whatseaver has bzen issued ey the respendents as pleaded in the
Vel wenXo
1 oW Cause that applicant's name was added in the said senierity
' ~

list wﬁilc grenting témpurary status vide Annsxure.p/2 dt.

n

©3.03.2800, the same is treated te Be tru® as the respendents

e

have not placed en recerd any cegy.bf the corrigendum in suppert
of their cententien that his-name was asdded in thex said list
ingdvertently. ‘

7. This has alse buen plecaded by the respendents
in the earlier shew cause that the petitiener has werked till
May,1997 and, therafere, the questién of issﬁance of said notice

dt. 30.6.1998 did not arise,

8. After everall analysis of the matter as abeve
ané due cgnsiécr&tignhﬁf the facts ef the case, we have ceme te
te the cenclusion that since ne neotice 4t. 30.06,1998 was issued
te the applicant, therefere, respondents contemner csnnet be held
guilty'f@r dis.ebedience of the erder of this Ceurt. @oreaver,
Annexures-P/2 & P/3 Hﬁve already b=en issu®d by the respendents

in cemplience of the erder psssed by this Ceurt while granting
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) temperary status )ané gi\}ing due senierity te the present petitis.
ner. Therzfere, the nlea weing taken by the petitiener thét he
has nét been assigned an-j work thereafter gives him_fi_:eash cause
of acticen, if any, and he has all liberty te appreach apprepriate

forum fer redressal of his grizvence in this rsgard.

g, In view of everall disclssimn of the matter,
as abeve, We are not inclined to preceed further in the case.
Hence, netices issued te the respondents centsmneéers. are discharge«

snd this contempt petitien stands disposed eof. Neo costs.
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